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(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX
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File taken up for the first time after COVID-19 lockdown.

No adverse order is being passed in non-urgent cases in view
of letter no. 249/RG/DHC/2020 of the Hon’ble High Court of Delhi.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon’ble High Court of
Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19
lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 20.11.2020. @//
' /(Pankaj Arora)
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